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Affidavit of service has been filed today. The same be 

kept with the record. 

2. We have heard the ld.counsel 2ppearing for the applicant 
and the 	 appearing for the respondents and have also 
gone through the annexurce, The Q.A. is admitted for adjudication. 
Reply to the O.A. is on rocerd. The ld.counsal appeariig for 

the applicant prays for leavo to Pile a rejoinder, Such rejoinder 

be put in within four taoks from date. 

3, We have considered the miscoilaneous applications, being 

M.A.398 of 1996 and M.A.25 of 19969 uharsin the applicant has 

prayed for certain interim ardors restraining the respondents 
from giving further officiating appointment or ad-.hoc promotion 

to the private rospononts. Such interim prayers cannot be granted 

withaut final adjudication of the matter in issue. In the circurn-

stances, we do not find any reason to pass any interim order, a 

prayed for in the twa Me. 

4 	Both the M.A.s are rojected. Uat however, provide that any 

such appointment given to the private respondents will abide by 
the final rosult of the 0.A1  

4. The D.A, will came up for hearing on its turn according to its 

chronological position. Liberty to pray for early hearing after the 
matter is ready. 


